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 Affairs making amendment to the
Order dated the 11th April, 1980
issued under sub-section (1) of
section 490 of the DElhi Municipal
Corporation Act, 1957 by substitut-
ing the words ‘“wo years’ for the
words ‘one year and a half’ under
sub-section (3) of the said Act, toge-
ther with an explanatory statement
for the issue of the Order, [Placed
in Library. See No. LT-2920/81].

(2) A copy of the Foreign Con-
tribution (Acceptance or retention
of Gifts or Presentations) Amend-
ment Regulations, 1981 (Hindi and
English  vyersions) published in

Notification No, S.0. 786(E) in -

Gazette of India dated the 5th
November, 1981, under sub-section
(3) of section 30 of the Foreign
Controbution (Regulation) Act,
1976. [Placed in Library. See No.
LT-2921/81}).

(3) A copy of the Annual Gene-
ral Administration Report (Hindi
and English versions) of the Anda-
man and Nicobar Administration
for the year 1979-80. [Placed in
Library. See No. LT-2922/81],

Navy (D1scipLINE AND MISCELLANEOUS
ProvisioNs) FrrsT (AMENDMENT)
REGULATONS, 1981,

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHR7 SHIVRAJ V. PATIL): I heg
lay on the Table a copy of the Navy
(Discipline and Miscellaneous Pro-
visions) First (Amendment) Regu-
lations, 1981 (Hindi and English ver-
sionsy published in Notification No.
SR.D. 247 in Gazette of India dated
‘the 12th September, 1981,"under sec-
tfion 185 of the Navy Aet, 1957,
[Placed in Library. ' See . No. LT-
2023/81).

NorreicaTioNn unper Dermr ApmiNrs-
TRATON AcT, 1966 Union Pusric Ser-
VICE- CoMmIssION (MEMBERS) AMEND-
MENT REcuraTrons 1981, BorDER SECU-
RITY-Force CHmer Law: OFFCER . AND
Law - OrFicErs . RECRUITMENT  aAND
ConpITions oF ServicE (AMENDMENT)
Rures, 1981, A STATEMENT FOR DELAY,
NorrrFicaTioNs UNDER ALL INDIA SER-
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vices Acr, 1951 anp D Pouice
(PROMOTION ~ AND CoNFIRMATION)
(Seconp AMENDMENT) RuLrks, 1881,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKTASUB-
BAJIAH): I beg to lay on the Table:

(1) A copy of Notification No. 8.0.
707(E) (Hindi and English versions)
published in Gazatte of India dated ihe
19th September, 1981 containing Pre-
sident’s Order dated the 19th Septem~-
ber 1981 issued under section 31 of the
Delhi Administration Act, 1966 suspen-
ding certain provisiong of the said Act
for a further period of six months with
effect from the 21st September, 1981,
[Placeq in Library, See No. LT-
2924/81).

(2) A copy of the Union Public
Service Commission (Members) Amend-
ment Regulations, 1981 (Hindi and Eng-
lish versions) published in Notification
Nu, GSR 832 in Gazette of India dafed
the 12th September, 1981, issued under
Article 318 of the Constitution. Placed
in Library, See No. LT-2925/11.

(3)(i) A copy of the Border Security
Force, Chief Law Officer and Law
Officers Recruitment and Conditions
of Service (Amendment) Rules, 1981
(Hindi and English versions) publ:-
shed in Notification No. GSR 498(E)
in Gazette of India dated the 28th
August, 1981, under section 141 of
the Border Security Force Act, 1968.

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay In laying the notification men-
tioned at (i) above, (Placed in Lib-

rary. See No. 2926/81].

(4) A copy each of the following No-
tifications (Hindi and English wver-
sions) under sub-section (2) »f sec-
tion 3 of the All India Services Act,
1951:—

(i) The Indian Administrative Ser-
vice (Appointment. by Promotion)
Amendment  Regulations, 1981, pub-
lished in Notification No. GSR 875 in
Gazette of India dated the 3rd Oec-
tober, 1981.



